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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY, THE FOURTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 24089 0F 2026

Between:

...PETITIONER
AND

r//s KV Ranga Kiran works contractor, Having its office at 312r1s5r1,
VIDYANAGAR COLONY, KOTHAGUDEM, Bhadradri Kothagudem,
Telangana, 50710 1 Rep by its Proprietor, Mr. Venkata Kiran Kunchey

'1 . state of relangana,, Represented by its principar secretary to Revenue
(State Tax), Secretariat, Saifabad, Hyderabad

2. Assistant Commissioner (State Tax),, Kothagudem_2 circle, Warangal
Telangana

3. Commercial Tax Officer,, Kothagudem-2 circle, Warangal Telangana

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue any order, direction or writ, more particularly in the nature of a writ of
Mandamus (A) Declaring 2nd Respondent in Reference No. 2D3612251 '16538D

dated 31 .12.2025 under section 73 of the Act for the financial year 2021-22, without
serving the notice upon the Petitioner herein, further passing the order without giving

any opportunity to the Petitroner herein as illegal, arbitrary, high-handed, and

violative of principles of natural justice, and consequen y to set aside the same



l.A. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to direct the

Respondents not to initiate any further proceedings, including penalty and recovery

proceedings and further

Counsel for the Petitioner: SRl. PRAMOD MALIGI

Counsel for the Respondents: SRI K. SAI AKARSH, AGP FOR STATE TAX

The Court made the following: ORDER



BE

IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
ANt)

THE HO N'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.24089 of 2026

DATED: 04.08.2026

Between:

M/s, K.V. Ranga Kiran Works Contractor.
Rep.. by its Proprietor. Mr, Venkata Kiran Kunchel
Bhadradri Kothagudenr. l elangana.

Petitioner
ANt)

State ol"l elangana.
Rep.. by its Principal Secretary to Revenue (State Tax),
Saifabad. Hyderabad and 2 others.

. . . Respondents

ORDER:

Ileard Mr. Prarnod Maligi, learned counsel lbr the petitioner and Mr. K. Sai

Akarsh. learned Assistant Governrncnt Pleader appears fbr State'lax

2. Petitioner fllcd the writ petition challenging the impugned order dated

31.12.2025 passed under Section 73 of the Telangana Goods and Services Tax Act,

20 I 7 ( lor short. "the Act").

3. Learned counsel lor the petitioner subrnits that the respondent authorities never

notifled the show cause notice in the GST corrmon portal. Therefore, the petitioner

had no knowled-se and thereby deprived of an opportunity to participate in the

proceedings and place the relcrant lacts and rnaterial belbre the respondent

authorities, As such. thc impugned order has been passed. The petitioner came to



knorv about the irnpuened orcler onlr rrhen thc oltlcials ol the respondent authorities

visited its officc prernises. I hcretbrc. thc petitioner preft'rred the instant ririt pctition

4. Learned As:istant G.r'ernrrent Pleader lbr State l'ax on r.vritten instructions

2

subrnits thet proc..e iiines un(lcI scction ll ol' thc -[ 
elansana Goods and Serr ices Tax

Act. 20 I 7 ( tbr short. "the Act ') tbr thc flnancial vear 201 I -21 we re initiarcd due ro

mismatches and irrcguiar Input Tax Credit (lTC) claims. Shou cause notice in Forn.r

GST DRC-O1. datcd -10.09.1015 rias issued to the petitioner stating rhar rhere are

mismatchcs betw,er:n CS'l'l{-lilF[i and GSTR-.]ll. excess claim ol ITC in GS fR-3B

be)'ond p()rtal arailabilitr uncl the sante \\as uploaded in CiS I contrnt'n portal

constituting valid statutor\ scrr ice in terrns ol Section 169( l)(d) ol the Act. He

submits that strb:equcnt lcnrincler notices datcd 0 L 11.2025. 09.11.2025 and

15.12.2025 lr'ere also uploaclcd in the portal and automated SNIS and email r'" erc sent

to the registered mobilc numbcr and cmail ID of'the petitioner 1he proceedings are

w'ithin the lintitation period prescribed under Section 73 olthe Act.

5. IJor.rever. alier some arqurnents. learned cotrnsel lirr the petittoner seeks libertl

to the petitioner to prefer an appeal against the impugned order, He subrnits that some

delal mighr hare bccn occLrrr:d in approachine the appellate aulhoriti and therefore.

hc mav he directed to consicle r ir sr rtrpatheticallr.

6. I-carncd Spccial Gor e rnrnent l)leader lbr State Tar submrts that the pctitioner

uas at Iibcrt' to prcr'cr an appc.l against the irnpugned order taking ail the grounds as

are arairabrc in rau :rrrd on lhcrs betbrc the apperate authoritl, in respect of thc, subiect
rax periocl.
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7. However, upon hearing the learned counsel tbr the parties, since the petitioner

seeks liberty to prefer an appeal, we do not wish to comment on the merits of the

contentions raised b1 the parties

8. W'c grant Iibert) to thc petitioner to preler an appeal within a period of two

ueeks with statutor) pre-deposit and a delay' condonatton application. 'fhe petitioner

rnal takc'all such grounds of lait and lacts in the uremo of appeal as are available to

it. Needless to sa\. the appellate authorit\ rlould consider the question ofdelay taking

into account the afbresaid facts and circumstances and if he is satisfied on the point of

dela1. proceed to decide the appeal on rrerits in accordance with law.

9. 'l'he Writ Petition is disposed of uith the aforesaid liberty. However, there shall

be no order as to costs

Miscellaneous applications pending. ifany. shall stand closed.

SD/. AHMED ABDULLAH KHAN
ASSISTANT REGISTRAR
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SECTION OFFICER
To,

1. The Principal Secretary to Revenue (State Tax), State of Telangana,
Secretariat, Saifabad, Hyderabad

2. Assistant Commissioner (State Tax),, Kothagudem-2 circle, Warangal
Telangana

3. Commercial Tax Officer,, Kothagudem-2 circle, Warangal Telangana
4. One CC to SRl. PRAMOD MAL|cl, Advocate [OPUC]
5. Two CCs to GP FOR STATE TAX ,High Court for the State of Telangana At
Hyderabad. [OUT]

6.Two CD Copies

DAN \*
TKS



HIGH COURT

DATED: 0410812026

ORDER //)
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WP.No.24089 of 2026

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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